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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘
HYDERABAD BENCH s AT HYDERABAD. ?

Cox kW ‘ !

#

0.7, ARL/24, pt, of Decision 3 7.4.1994.

lirs. Ve Serojini «» Applicent

Vs

1. Union cf Tundis, Rep. by its
Secretary {Establishment)
failwvay Board,

New Delhi.

2. Daputy Chief Electrical Engineer, o
Railuey Electrification,
Kazipet, Andhra Pradesh.

3, Chief Personnel Officer,
South Central Railway,
Secunderabad,.
!

4, Divisional Railway Manager (BG)W
secunderabad. |

5, Senio. Divisional Accounts Officer
(8.G.), South Central Railway.
secunderabad.

. Responcents.

counsel for the Applicant t Mr. K.Venkateswuald Ruo

|
!
counsel for the Respondents 3 Yr. N.V. Rumana, xd3l.CGsC

THE HON'BLE SHRI A.B. GORTHI H MEMBER {ADMN.)

THE HON'BLE SHRI 7.CHANDRASEKHARA REDDY : MEMUER (JULLS )
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(gpder of the Djun. gench pagsed DY
A.u.0orthis nemoer  (A) )

Hon'ble ghrli Re

In thi

ghe 19 _ntitled to payment of Qeacness Rel

. _' LJ—“") N A
gomily pengoh proin Lhe date ahekappolntud of cumpasslonate
< .
o grounds ( 5-3-88) andzccnsequantly her proyer e ghat |
an amount of M.Z,SDD/ﬂ approximatcly recoucrcd from hel \
L refunded and that she DE continuad to bB pald Deor e S \

Helief anb family pensiofe

J The apgli:ant'u husband 511 U.U.Satyanaruyana

prpired on 28»11-37 yhile yorking @3 Fgrewsh in

The applicant Wi s wanctioned family

4nd Deorness Reyief of fis0 88
omﬁassionatu g:ounds ISTIRVEIRRY

' been acceptad)aﬁd ghe Was appointed on g-3-08 83 Y junLoy
clenik D g e gradu af m.950-1500. pflLer hdr appuintmunt
sha continued to receive ner pani by punaion togathur with

the we—-
v:ap. Houeuer yide impugned
she was informed tpat of account ob 8w «--
r - ~+inn 3NE.

onger waokd D8 paid ¢he Dearness eld

yould O 1
‘ -
pamily pensief: Congequently apgut 8 8ul of Rs. 2,500/ =
approximately wa s recouered from NEl» \
L
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3. ~ Similarly situated gmployces app;bached the
A ] . - . L
[
Madras: ,Lrnakulam Benches of the Trlbunal and also this .

aa it

bepch of the Tribunmal., In @ll such cases it was hold

that an individual raceiving family pension would conti-

" nue to reccive Daarness Relief on family pension even

that tie matter 17@qunrely couered by the several judgmznts

{
. paerf? e
after be/fshe 4s_appointed on CompBSSlﬁﬂate grounids.

. . ’ [N

4o L.eayrned counssl for the Respondents Shri N.V.Rawana

: . sdditiopal ., .- : .
want z-sams/time to file a reply. As ue are satisfied

.- ' < - -

»

of the Triuunal)no useful purpose would be served in

further deleying this matter.

e In viey of the anvE)ue allou this applicstion
and direct the respondents to refund uhatever amount they

had rocovered from the applicant tguards payment of Uear-
V ' {M‘\_w
ness felicf on tamily pansion. As regardshpayment: ot

Lc.u, o '"J,»\CM{
dearness relliely ue 4irect paymant of dearnsss allvuuancuy

selief on fowily pension, with effect from 1=3-93 1l.e, one

year prinr ta the filing of tpis Uriginal Application.

L o
Arrears arising on account of this asralso“rurundndf the
money recoversd shall be paid within a period of 3 months

from the cate of communication of this order. HNo costs.
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